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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 45/2025

IN THE MATTER OF:

GAURAV AGGARWAL ... APPLICANT
VERSUS

STATE OF UTTARPRADESH = ....... RESPONDENT(S)
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COMPLIANCE OF THE ORDER DT. 09.09.2025 PASSED
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2. | A COPY OF THE SAID LETTER DATED 24.10.2025 IS
BEING ANNEXED HEREWITH AS ANNEXURE-1.
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 45/2025

IN THE MATTER OF:

GAURAV AGGARWAL ... APPLICANT
VERSUS
STATE OF UTTARPRADESH ... RESPONDENT(S)
R‘ESPONSE ON BEHALF OF RESPONDENT NO. 1 IN COMPLIANCE
L Abfish | \Ug()F THE ORDER DT. 09.09.2025 PASSED BY THE HON’BLE

& [ Advocate & Notary
!1’\ kﬂ 'sit Sadar, | CNATIONAL GREEN TRIBUNAL
\6 regd. No 34 (56127 nq;

Ko&g%"l/ GWQ\}/’E}P aged about ........ 6.0 years

solemnly affirm and state on oath as under:

1. That I, the deponent in the above captioned matter am fully conversant with

the facts of the case and is competent and authorized to swear the present

affidavit.
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2. That I state that the contents of the affidavit have been drafted by my counsel
on my instructions and the contents of the same are true to my knowledge and

nothing material has been concealed therefrom.

I. BACKGROUND OF THE MATTER

3. That the applicant in the present O.A has raised a grievance about improper
solid waste management within the limits of the municipal area of
Indirapuram. The applicant has further complained that the Indirapuram area
has become a dumping ground for municipal solid waste, the sides of the roads

are being encroached upon, and wastewater regularly flows on the road and

into the stormwater drain.

the Hon’ble Tribunal directed the Deponent to file their reply/response. The

relevant portion of the order has been reproduced herein:

/ // 74 Iettet has been circulated by Counsel for respondent no.I seeking
2

& M'“IW() rweeks time fto file the reply.

A %pur Jaﬂubl Lucknow

2. Liston 02.12.2025.”
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I1. COMPLIANCE UNDERTAKEN

6. That the Deponent vide letter dated 24.10.2025 has directed the: 1. Director,
Urban Local Bodies Direbtorate, Uttar Pradesh, Lucknow, 2. State Mission
Director (Urban), Swachh Bharat Mission, Urban Local Bodies Directorate,
Uttar Pradesh 3. District Magistrate, Ghaziabad and 4. Municipal
Commissioner, Municipal Corporation, Ghaziabad to take necessary actions

and provide the action-taken reports to the Deponent at the earliest.

A copy of the said letter dated 24.10.2025 is being annexed herewith as

ANNEXURE-1.

7. That the Deponent, being duty-bound under law, is committed to
ensuring strict compliance with all directions of this Hon’ble Tribunal and

undertakes to adhere to any further orders or instructions issued hereafter,
; 3}0 i %lethout demur or delay.

*,‘,\\;\ l %Henc;, the present response is being submitted for the kind perusal of this

;—f*_- :

PR ©

il Ry Hon’ble Tribunal and it is prayed that the same be taken on record.

e

Adampui iy, 8
DEPONENT
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VERIFICATION

O
Verified at a2 [<,mge  on this ([ day of December, 2025, that the

contents of the above affidavit from paragraphs 1 to are true and correct

to the best of my knowledge and belief. No part of it is false and nothing

material has been concealed therefrom.

N -

DEPONENT

Bolors | N
A %u/ \Z/'Jﬁ iidee Deponent/Executant, “ho
2OATE & ROTNAY has swarfed/Put T.1. before me.

-Levl Lang #

Adampur Janubi, Lucknow
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